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Title: Need to re-conduct panchayat elections in Pratapgarh in Uttar PRadesh.
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HON. DEPUTY SPEAKER:

Shri Sharad Tripathi is permitted to associate with the issue raised by Shri Vinod Sonkar.
...(Interruptions)

HON. DEPUTY SPEAKER: Do not bring State subjects here. It is not to serve any purpose. Let the members to speak in the State Assemblies not
here.

...(Interruptions)
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HON. DEPUTY SPEAKER: Law and order is a State subject. It is not good to bring such subjects here.
...(Interruptions)

HON. DEPUTY SPEAKER: State Assemblies are also there to look into it. I request the hon. Members that we have to follow certain rules. If we bring
State Government subjects, then everybody will take this opportunity and criticize the State Governments. It is not fair We should not discuss like
that. You can take any common issue like issues related to Scheduled Caste and Scheduled Tribes of a State. It is all right. But it is meaningless to
discuss about State law and order situation. It is not correct.

...(Interruptions)



